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MR. SPEAKER:  They have with­

drawn their objection.  I declare, that 

the motion it adopted.

The motion ioa8 adopted.

PROF. P. G.  MAVALANKAR:  I

am on a point at procedure.  The 
Chair put Mr. Madhu Limaye’s mo­

tion to vote by a voice vote but be­
cause just one  Opposition  Member 
said that he challenges it, you, Sir, 

asked those Members supporting the 
motion  to  stand. (Interruptions). 
We stood  up. Now, therefore those 
against the  motion should  also be 
asked to btand up.

MR.  SPEAKER.  I have  already 
declared the result and it is no more 
open to  discussion,  I have declared 
that the motion is carried.
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SHRI  JANARDHANA  POOJARY 
(Mangalore):  Sir, I am on a point
of order.  I draw your attention to 
Rule 197.  Yesterday I gave notice 0f 

a  Calling  Attention  motion  for 
the___

MR. SPEAKER:  There is no point 
of order involved.  This is not going 

on record because you have not taken 
my permission.  Nothing about that 
will go on record.

13 hnr.

PAPERS LAID ON THE TABLE 

Groukdut Oil  (Regulation or Re- 
nwnta and Price) Control Order, 

1977

THE MINISTER OF COMMERCE 

AND CIVIL SUPPLIES AND CO­
OPERATION (SHRI MOHAN DHA- 

MA)j  I beg to lay on the Table a 
copy of the Refined Groundnut  Oil

(Regulation erf Refining and Price) 

Control  Order,  1977,  published  in 
Notification  No.  S.O.  602(E)  in 

Gazette of India dated the 1st August, 

1977, under sub-section (6) of section. 
3 of the Essential Commodities Act, 
1955.  [Placed in Library. See No. 
LT-1091/77],

Correction op  Answer to S.Q. No. 
492 dated 15-7-77 re. Extension of 

Jammu Airport

THE  MINISTER  OF  TOURISM 

AND  CIVIL  AVIATION  (SHRI 
PURUSHOTTAM KAUSHIK):  I beg 

to lay on the Table a statement cor­
recting the answer given on the 15th 
July, 1977 to a supplementary ques­
tion by Shri Mohd. Shafi Qureshi on 

Starred  Question  No.  492  by  Dr. 
Karan Singh regarding extension of 
Jammu Airport.

Statement

In the replv/to the supplementary 
question  by JRm  Mohammed Shaft 
Qureshi, 0n the Starred Question No. 
492 given m the Lok Sabha on the 
15th July, 1977, it has been stated:

“That route is still under investi­
gation.  The  loss  on  the  Delhi- 

Jammu route is estimated at Rs. 27 
lakh and 23 thousand.  If this route 
is  operated  with  Boeing  the loss 
will increase to Rs. 1 crores 65 lakh 
and 45 thousand.  Under such cir­
cumstances I do not think that the 
scheme can be  taken up  imme­
diately”.

It has since been found that this 
position is not wholly correct in so 

far as the  figures of loss  are con­
cerned.  The  correct  reply  is  as 
under:

“That route is still under investi­
gation.  The loss by operating HS- 

748 aircraft  through Jammu  was 
estimated in July, 1974 at Rs. 87.23 
takhs per annum,  if a Boeing is 

operated through Jammu the loss 
is estimated at Rs. 1,62,45,000/..

M* Mot recorded
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Under such circumstances I do not 

think that the scheme can be taken 
up immediately".

Statements showing vahietv-wise

ALLOTMENTS  OF  CONTROLLED CLOTH TO

various States and Retail shops

THE  MINISTER  OF  STATE  IN 
THE  MINISTRY  OF  COMMERCE 

AND CIVIL SUPPLIES AND CO­
OPERATION  (SHRI  KRISHNA 

KUMAR  GOYAL):  On  behalf  of
Shri Arif Beg, I beg to lay  on the 
Table—

(1)  A copy each of the following 

statements  (Hindi  and  English 
versions):—

(i) Statement showing variety- 

wise  allotments  of  Controlled 

Cloth  to various  States and to 
Retail Shops out of October, 1975 
packing  (Allotted  in November,
1975).

(ii) Statement showing variety- 

wise  allotments  o*  Controlled 
Cloth to various States and to 
Retail Shops  out of  November, 

1975 packing (Allotted in Decem­
ber, 1975).

(iii) Statement showing variety- 

wise  allotments  of  Controlled 
Cloth to various States and to 
Retail  Shops out of  December,

1975 packing (Allotted in Janu­
ary, 1976).

(iv) Statement showing variety- 

wise  allotments  of  Controlled 
Cloth to various States and to 
Retail Shops out of January, 1976 
packing  (Allotted m  February,
1976).

(v) Statement showing variety- 

wise  allotments  of  Controlled 

Cloth to various  States and  to 
Retail  Shops  out of  February,

1976 packing (Allotted in March, 
1976).

(vi) Statement showing variety- 

wise  allotments  of  Controlled 
Cloth  to various States  and to 
'Retail Shop* out of March, 1976 
packing (Allotted in April, 1976).

(vii) Statement showing varie­
ty-wise allotments  of Controlled 

Cloth  to various  States and to 
Retail  Shops out of  April, 1976 

packing (Allotted in May 1976).

(viii) Statement showing vane- 

ty-wise allotments of Controlled 
Cloth to  various States  and to 
Retail  Shops out of  May, 1976 
packing (Allotted in June. 1976).

(ix) Statement showing variety, 
wise allotments of Controlled clo+h 

to various States  and to  Retail 
Shops out of June, 1876 packing 
(Allotted in July, 1976).

(x)  Statement showing variety- 

wise  allotments  of  Controlled 
Cloth to  various States  and to 
Retail Shops  out of July,  1976 
packing (Allotted in August, 1976).

(xi) Statement showing variety- 

wise  allotments  of  Controlled 

Cloth  to various  States  and to 
Retail Shops out of August, 1976 
packing  (Allotted in September,
1976).

(xii) Statement showing variety- 

wise  allotments  of  Controlled 

Cloth to  various States  and to 
Retail Shops out of  September,
1976 packing (Allotted  in Octo­

ber,  1976). [Placed in  Library. 
See No. LT-1093/77].

Annual Report of the Marine Pro­

ducts Export  Development  Autho­

rity, Cochin for 1974-75 and Certified 
Accounts of the authority from 

1972-73 TO 1975-76, Textile  Com­

mittee  (Appeal to the  Tribunal) 

Amendment  Rules, 1977, etc. etc.

SHRI KRISHNA KUMAR  GOYAL'.

I beg to lay on the Table:
(2)  (i) A  copy  of  the  Annual 

Report (Hindi and English  versons) 

of the Marine "Products Export Deve­
lopment  Authority,  Cochin, for the 
year  19*4-75,  under  sub-section
(3)  of section 22 of the Marine Pro­
ducts Exports  Development  Autho- 

rity Act, 1972.


